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FINAL ORDER No. 86159/2025 

 
PER:  DR. SUVENDU KUMAR PATI 

 Advocate Mr. Saurabh Bachhawat files a letter of authority 

on behalf of one Mr. Trupalkumar J. Patel appointed as Official 

Liquidator by the NCLT.  He says that he has taken over the charge 

of the company, for which there is no requirement of filing any 

substitution petition or intervention application.  A legal person is 

always represented by its office bearer, whose name is also 

recommended as a legal representative to the company 

empowered to sue and to be sued on behalf of the company.   

2. We, therefore, do not accept the submission that without an 

intervention application seeking substitution or impleadment of 

the Official Liquidator, appeal can continue and to his own 

submission, liquidation process was initiated in 2017 when the 

previous Official Liquidator was also appointed.  As per Rule 22 of 
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CESTAT (Procedure) Rules, 1982, appeal should abate on the 

death of the appellant or if the company has become insolvent or 

is in the process of being wound up if no substitution petition is 

filed within 60 days of the occurrence of the event.  As because 

there is no substitution petition available and learned counsel for 

the appellant refused to file such a petition, we have no option but 

to abate this appeal in its totality and we do so. 

3. Appeal stands abated.  Miscellaneous application is disposed 

of. 

(Dictated in the open court) 

 
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  
 

  
 (Anil G. Shakkarwar) 

Member (Technical) 
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